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25th February, 1966, under
sub-section (6) of section 3
of the Essential Commodities
Act, 1955,

(ii) A statement showing reasons
for delay in laying the above
notification.

[Placed in Library. See No. LT-
6428/66].

(iii) A copy of Government Reso-
lution No. 9(42)-TEX(C)/64
dated the 2nd June, 1966 on
the recommendations made in
the Powerloom Enquiry Com-
mittez Report. [Placed in Li-
brary. See No. LT-6429/66].

Shri Hari Vishnu Kamath (Hoshan-
gabad): On what item of the agenda
are we now? I am not able to follow.

Mr. Speaker: We are now on Item
10-A. Perhaps, it is not there in your
list.

Mag e . wam ¥ @
*.Tﬂ‘fl'éf | (Interruptions).

st TRATAAT © TET& AR,
(Interruptions).

Shri Hari Vishnu Kamath: 7 want
to speak on item No. 7.

Mr. Speaker: Yes, he might do that
now. But if there is a determined big
to see that the proceedings are obs-
tructed, what can I do?

st 7y foa=ad . a9T FEETEr @Y
S TFAY § | AT FT4T FT AATQT A
arfes § A ew o arfem &
(Interruptions).

weae wET ¢ w7 o Wy fewd
1 e a8 ¢ 5 o9 sEaEr #1 98
v g, a7 = W fow wETd
# 2YF wwg, 9 ALY o0 W qg T97

g ETTE R AS AT AT "wAT R
(Interruptions).
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1 vy fod : weger wEiEw, W
AT I & | AT TG 7 IF TG
g7 T ST wgw §F mredy A wA
% ? (Interruptions).

FETR WRIT | qE AT A £ |
¥ g7 00 ¥ ouar e g fom

st ag foad : weww wEgEd,——

werw wgiad - A1 7y fma v
d3 J19 |

w1 wg fad o9 7w faasw
gfag |

sreqe Agiaq ¢ H TG G aHATE |
o1 GH TH A F7 HAEGIZ T HC |

oft A foad 59 7 w71 6 mmw
FeEl 1 gAq 7 f/T oo g &4,
IET IR C O o B L
(Interruptions).

EqE WEeq © g TF AT 4V g1
% ¢ fF s o 9t AU ATy #1

(Interruptions).

st wa femad ;w0 Far
g ?

Y TRTEACAE ;. FEae Wged . . .

(Interruptions).

13.10 hrs.

RE: MOTIONS ROR ADJOURNMENT
AND CALLING ATTENTION
NOTICES—contd.

SrruatioN 1N UTTER PRADESE—Contd.
Mr, Speaker: I enquired from the
Member. ... (Interruption).

Shri H. N. Mukerjee: You could hold
it over...... (Interruption).

Mr. Speaker: I trieq 'my best. I
agreed and said that I would listen to
that, but I said simultaneously that I
would not listen to others,

fergai a i g #Y frgm oY 9
ar W fag wR wr s A @D T ..
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v
[Mr. Speaker]

qAIE A FEA F TG HEE O &
g1, . (=mawm) . . .

=R o Hio awwit : wTT qFH fewrer
A 1 Frare & ww@T g AT g
.. .99 W FY A fgmw w3

WEH WEIT : U9 WY qTgL T
VTR |

=Y aRRY ;. Aq TGS & AT
fa=me #1 ww fa=e #xF @Y
TR ATIHT JEARAT AT HTAT IR 1. .
(s@am=)

werw WEEd - fAeeT dwelf, =W
qEL I 1T |

st Ho Wlo FAWAI: AR oA F
forg & gt & =y & 7

T AQTA : IS1 qTed, H F

&1 g f =me amgR =9 ey )
Y ®o HWro IS : IGY Fal
I3 ? .. (WAEm)

TR WY . F FeSit Aga F 7
WMF@E AT g§fF § o
g AT FUAT  FI qAgAT O
g AR I T FTRE
Shri Satya Narayan Sinha: Sir, I
®eg to move:

“That Shri S. M. Banerjee, a
Member of the House, named by
the Speaker, be suspended from
the service of the House for ten
days”.

Mr. Speaker: The question is:

“That Shri S. M. Banerjee, a
Member of the House, named by
the Speaker, be suspended from
the service of the House for ten
days”.
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Those in favour may please say“Aye”.
Some hon. Members: Aye.

Mr. Speaker:
please say “No%.

Those against may

ot §OR T wGATT : TS AT

g7

wegw wgRw - Searg ag g fw

“That Shri Banerjee be suspend-
ed for ten days”.

o AT **

weqw wgiay : g FTE & g fey
@I |
I had called for the “Ayes” and the

“Noes”. 1 declare that the ‘Ayes” have
it.

Shri Daji: The “Noes” have it.

Mr. Speaker: Then, let the lobbies
be cleared.

Shri Hem Barua (Gauhati): There
is high tension in the House. I sub-
mit let the House be adjourned for
half-an-hour. (Interruptions).

T WERA AL T IO
f& Fr7 78 F97 I AR W qhW
@ g, a1 A fed ok F 3 adt
2. ... (w=a=A)

Shrimati Renu Chakravartty: As
there is high tension in the House I
would beg of you to adjourn the House
and call the meeting of the leaders
of the Oppeosition. ... (Interruptions).

Several hon. Members: No, no.....
(Interruptions).

Shri Hem Barua: 1 propose that the
House be adjourned for half-an-hour.

Mr. Speaker: Mr, Hem Barua, even
if I adjourn the House and if the same

**Not recorded.
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attitude continues, I have to face
again the same atmosphere.

Shri Nambiar: It may change. ....
(Interruptions).

Shri Raghunath Singh
No adjournment.

(Varanasi):

" Shri Hem Barua: You may adjourn
the House and call a meeting of the
leaders of the Opposition in your
chamber.

Shri Nambiar: That is a good sug-
gestion.

Shri "Tyagi: If my friends on the
other side also feel that we can carry
on the proceedings of the House in
an orderly manner, I would suggest
that instead of adjourning the House,
we might withdraw the motion.

Several hon. Members: No, no,

Shri Nambiar: That is a very good
suggestion.

Shri Tyagi: If they want the dig-
nity of the Chair to be maintained
and the dignity of the House to be
maintained, my appeal is, let us all
unite and carry on the proceedings
of the House in an orderly way.

Shri Satya Narayan Sinha: I don't
understand why some Members are
anxious to suggest that the House
should be adjourned for half-an-hour
Let me be very frank. There is no
change in the attitude of my friend,
Mr. Banerjee. ... (Interruptions).

Shri §. M. Banerjee: My name has
been mentioned. Kindly hear me. I
want a personal clarification....
(Interruptions).

Shri A. K. Gopalan: Is there any
~hange in the attitude of the Govern-
ment? I want to kncw whether the
Government is going to change its
attitude. Does the Government want
here lathi-charge and firing? Is this
the way the Government wants to go
on by naming the Members and send-
ing them out and forcing them to go
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out? Do they want lathi-charge or
firing inside the Parliament....
(Interruptions).

Mr. Speaker: Mr, Gopalan has said
certain things, that there is no change
in the attitude of the Government,
whether the Government wantg lathi-
charge or firing here and all that. I
am very much distressed to listen to
all that.

Shri A. K. Gopalan: We are all dis-
tressed. That is why we say it......
(Interruptions).

Shri Umanath (Pudukkottai): Peo-
ple are being shot down by this Gov-
ernment . . . (Interruptions).

Shri A. K, Gopalan: Parliament can-
not protect the rights of the people
outside when the people are being
shot at. I don’t understand this,

Mr. Speaker: If they have made up
their mind to proceed in this man-

Shri A. K. Gopalan: I want the
Chair to understand it. In the last 14
years, I have never said a word like
that. What is that I have said which
distresses you now? I can’t under-
stand this.

Mr, Speaker: If he had heard me
upto the end, probably, he would not
have felt agitated. He did not raise any
objection or remonstrate with Mr.
Banerjee when he has been using such
language which ought not to have
been used in respect of the Speaker, in
respect of the House, in respect of
everything.

Several hon. Members: Shame!

Mr. Speaker: No Member, not one
out of the Opposition—] am very con-
strained to say that—just asked
Mr. Banerjee to be moderate in that
respect.

Shri Surendranath Dwivedy: He is
an Independent Member. ... (Interrup-
tions).
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Mr. Speaker: The Opposition is
there; they are all determined and I
have been getting challenges that they
would not allow him to go out. Those
challenges are there. They would all
unite in that respect, But not one of
them even said a word to him.

Shri Surendranath Dwivedy: It
is not correct that we are all united
in this that we will not obey the
Chair, This is a very grave charged
that you are making. It is very diffi-
cult to function in Parliament....if
things go on in this manner, But, I
must say, we have come here as peo-
ple’s representatives to discharge our
duty. The Government is creating
difficulties in this country. We must
evolve a procedure to discuss these
matters. Here, the emotions are
being worked up. For certain reasons,
the Members want something to be
discussed here. You, Sir, 1n your
wisdom has disallowed the adjourn-
ment motion. Now the question is
whether some forum should be avail-
able for the discussion of this very
urgent matter. They want that this
should be discussed in your chamber.
Why not you agree to this proposals?
Nobody aproves of the disobedience of
the Chair to the extent that the House
should be held to ransom and that no
work should be done. I dc not think,
because we sit silent here, it should be
presumed that we approve of all that
is happening. That will be an unfair
charge against us.

. Mr,
that.

Speaker: I am glad to near

Shri U. M. Trivedi: I have felt it
that I have kept quite. My party has al-
ready been instructed even in this
matter which I did not disclose to you
at the cost of some propaganda being
carricd out,

1 am with you, Sir, in this respect.
We are not going to tolerate this. The
only question that arises in my mind
is that if the adjournment motion had
been allowed, it would have been
welcome. But since you have, in your
wisdom, disallowed the adjournment
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motion, the decorum of the House has
got to be 'maintained. I have not for
once risen in my seat against the
orders of the Chair. But at the same
time I do feel it that some Members
who work themselves up like this must
be treated in such a manner that chey
should not get an oportunity of work-
ing themselves up to the detriment of
decorum of the House.
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Shri Ranga (Chittoor): I very much
regret for all this excitement and
trouble that is caused to you....
(Interruptions).

= TREaE AR”T ©  SAK[ AT
H A §, TAT THST AT L, ST X
el AT & MR w9 et 7R TFERT
F (T FII E | SAT IV F qH T
T, WAy &7 qE, AT q@ w4 e E,
miferat I @Y § AR &= AR TEH
F AT FQ &, qF IEAT § |

oY A FETT T _AHA & el
T g AT FiqT |

Shri Ranga: I am sorry you felt it
necessary to bring us al] into this..
(Interruptions)

Mr. Speaker: I did not.

Shri Ranga: You were so much wor-
ried and troubled that you did it, I
did not wish to come into this at all
because so far as Mr. Banerjee is con-
cerned, he does not seem to belong to
any political party. Then in regard o
the other members, each party has
got to be held responsible for the be-
haviour (Interruptions) on’y of its
members. You have not chosen tiil
now to change the earlier decision
given by your predecessor with the
-esul{ that there is no recognised
party in opposition to lead the opposi-
tion.

Thirdly (Interruptions) here is a
Government. . (Interruptions)

Each party functions for itself....
(Interruptions)
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I do not wish to say anything mcre.
I would only say that we dissociate
ourselves from all the unseem.y things
that have happened here. (Inter-
ruption).

N TATECTR . gEd TEred,
TAATATHF AR 1. . .. (WawA)

Shri H. N. Mukerjee: We have tried
to proceed in a most seemly possible
way. What has worried me, however,
is—and I have tried to convey to you
in spite of the pandemonium—that
this matter has affected the emotions
of the people, particularly the mem-
bers of Uttar Pradesh and more paiti-
cularly those members who have re-
cently seen the inside of the Congres:
jail in Uttar Pradesh and who have
shared the agony of the peop'e of
Uttar Pradesh and all that kind of
thing. That benig there, emotions
have been aroused. I have been try-
ing all the time to say that this mai-
ter ought to have becn anticipated by
the House and dealt with in such a
manner that we could proceedq with
the whole position harmoniously. We
have not succecded in doing so and
that is why even at this late point
of time what I suggest is that, aliow-
ing for certain defauts which have
taken place on account of certain
emotional exub:crance on the part of
certain members which is understand-
able in such situations.. (Interrup-
tions)

After all, we are all members and
we have the same right as anybody
else.

Peop'e who are aggrieved come
into the picture and then they present
a statement of facts which the Gov-
ernment chooses to contradict. Then
the position arises in the minds of all
honest members that this matter has
got to be thrashed out somewhere or
the other. That is why I thought that
there could perhaps be a kind of in-
formal discussion, where Government
also would be‘ represented, in your
presence and Where certain other facts
could also be brought into the pic-
ture and then the whole matter could
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be brought up again before the House,
but that has gone by the board. The
result has been that all kinds of inci-
dents have taken place. We want to
recover the situation. We do not
want to see a bad situation growing
to worse. Government ought to xnow
very well that not only in Uttar Pra-
desh but in so many other States
things are happening which should
not take place. We ought to exercise
our intelligence and wisdom, 1f we
have any, to postpone this downward
drift. In order to do that, wnat is
necessary is an imaginative approach
which Government completely jacks
and that is why from outside provo-
cations take place. When you—per-
haps you think better of it now—
thought that all of us were agreeing
with a certain reflection upon you,
that was quite unwarranted, We
never made a reflection upon you. All
our anger is concentrated on the gov-
ernment and that is why all these
incidents take place.

Mr, Speaker: When I announced the
decision, there were shouts of “Shame,
Shame”. . (Interruptions)

Mr. Mukerjee should be allowed 1o
finish. He was on hijs legs. I only
reminded him that as soon as I
announced my decision, there were
shouts of “Shame, Shame”. Nowhere
was the Government in the picture.
(Interruptions) Nowhere was the Gov-
ernment in the picture at that time.

Mr. Mukerjee what does he pro-
pose now?

Shri H. N. Mukerjee: ] want that you,
in your wisdom, evolve g method by
which this kind of thing can be avoid-
ed. If you think that it can be done
at the heat of the moment when cer-
tain things have taken place, then, of
course, I am very sorry about it. T
would like that you adjorn the House
for a while, for an hour or so.
(Interruptions)

M AT © WA WEIRY,
I FEAT FT qATT 2 |
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Shri Satya Narayan Sinha: Let us
understanq what is the purpose of
adjournment. (Interruptions) Please
aliow me to say a few words.

Mr. Mukerjee has said that all his
anger is directed against this Govern-
ment. In this particular case what
has happened? I hope the hon. mem-
bers, the Opposition also, wouid cal-
mly consider over it. The adjourn-
ment notice was there. You allowed
discussion on it., My friend, Mr.
Mukerjee, suggested that no decision
should be taken today and you shou:d
not give your ruling today. Imme-
diately I agreed, but the other friends
did not agree. Therefore, the who'e
thing went on for one hour. (Inter-
ruptions) After that, you have given
your decision. After your decision
was announced. we have nothing to
do. If you had decided against us, we
would have welcomed it, we would
have agreed to it.(Interruptions)

Let me correct myself. We would
have obeyed your ruling and, there-
fore, we would have no grievance. In
this heat, one certain’y does not xnow
what one talks. (Interruptions)

You gave the ruling. The ruling
was there. They shouted “Sharre,
Shame”. After that, they did not
allow the proceedings to go on. You
asked them to go out for the day.
They did not obey. Then you named.
According to the procedure, all these
things have happened. Then I sug-
gested that he should be expelled for
ten days. That thing is before the
House. What is the use of adjourn-
ing? (Interruptions)

To M WAgR Afgm : weae
TR, 9 FaW 1 Grga F S0 AT
T AT FT HTHSET TG & | FIE TF TREATA
X 4T FT 4 WA T TFS | Ifwardy
arq 1 fF A wRw F arAA F.. 0.

st WA fag : q@ qA IRA
gt AT gAY F Aty § | ;T SR
oW F arer & g ?
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There is a motion before the House.
We should take the vote of the House.
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HAR WP © o Alfear Ay,
& oo¥ FEAT g, WY q5 WY |

=t WA fag R IR AW
TEAL |

TR W : AT g
BIR F AR IF T IwFTE

&t TRITTOAT & OF qaeqr F
S¥H SSMET ATEAr § |

To WM AN Sfga : WT 7
qf e § Tl e AR @ g &
feamm ¥ Fasama. ... ... ..

R.OW AW AT A A9 g
ifsrg | arg § & 919 F71 390 < g
g (59 39 foew 18 gl ¥
THT OF &Y PFie s wr &, 97 9
FHT A GAT. .. .. .. (z@=enq)

If even I am not allowed to have a
say, I will have to put it to the vote.

To TM RAGR WAfgar : weaw
AR, W qF ¥ FT A1 fH oww
qF e /O

werw W@ . W qH @ Ad
T ] |

Mo T HATET FAfgar : 7R FwR
AIHT TG a1 A, I F a1 7€ ) T
FWY TF JFS F fqd ooy A OFT
&, gafed o 9F @i TF G
... (wew) fra F39F ¥R ¥
e =& dgnn

oA R - A AT ®LF, T
FAT FEAT ATEA § 7

1o T wAYET fgan : ¥ W ¥

Ty, FeAT AMea g {7 79 vy qe 3w F
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MREE IR I ITIRAAFATIAR & FAT &, IfFT 798 a0 & o=

TSy TG W T @) F< Aay fF g7 J7 @M 51 59 0@

] ¥ fel X a1 @I J@AT T A A

ﬂtﬂﬂﬂ@'ﬂ:{ﬂﬁtﬂ%ﬁm Eﬂm,ﬁﬁfﬂfmmﬁéﬂTEI

TR

To T AAET Afemn - wra gw #
Y FTIT FT FTAATT FLAT ATET E
(aFxr) UF aTa A7 T ear dfy,
AT AR, AT AWT AT To1d &,
qT ITH! faeary w1 A)FT o1 2 &AW,
T THF GIATE TAF gAT W | T
o7 Faeamd & o AR W €, A} A
qr N2 sy § wifsar ¥, avgF A
mifeat ¥, ¢ feafa & g Faearan
earwrfas @, @few o et o
Ty & AT Frq g1 feearar o Ty
£ XA TAF F A qargm § N
faeary st &

WEUR WA HA AT I3 AT |

Shri S. N. Chaturvedi (Firozabad),
How can he speak on the adjournment
motion?

TMe TA ANET |t - F I
w9 w&m fF g7 1T F1 AN 7@
FIEY | AT TEATT FT TG FAT & AT

Division No. 1)

HAX WNI A A A A AR
I~ foer @ 1 w7 wg &5 =T
(I A). 7= garR It @rew e
qRTE FIISHH . . ... (=)

st @o Ao st : fg g 1
flle e § ATy w 7o & 7

weTe AZET - Y 7L 6 I 8,
39 ¥ AAT BT 47 A 7 {6 Qarr
FFM @ 25 fage  w@w
Every hon. Member to be in his own
seat. The question is: .

Shri M, N, Swamy (Ongole): We
do not participate in it.

Mr. Speaker: Now, the question is:

“That Shri S. M. Banerjee, a
Member of the House, named by
the Speaker, be suspended from
the Service of the House for ten

days.”

Lok Sabha divided
[13 45 hrs
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Dwivedi, Shri M. I..
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Rattan Lal, Shri

Raut, Shri Bhola
Rawandale, Shri

Ray, Shrimati Renuka
Reddi, Dr. B. Gopala
Reddiar, Shri

Reddy, Shri Linga
Reddy, Shri Ramakrishna
Reddy, Shri §' render
Reddy, Shrimati Yashoda
Roy, Shri Bishwanath
Saha, Dr. S. K.

Sahu, Shri Rameshwar
Saigal, Shri A. S.
Samanta, Shri S. C.
Samnani, Shri

Surji Re'rji, Shri

Saraf, Shri Sham Lal
Satyabhama Devi, Shrimati
Scindia, Shrimati Vijaya Raje
Sen, Shri P. G.

Shah, Shri Manabendra
Shah, Shri Manubhai
Shah, Shrimati Jayaben
Shakuntala Devi, Shrimati
Sham Nath, Shri
Shankaraiya, Shri
Sharma, Shri A. P.
Sharma, Shri D. C.
Shastri, Shri Ramanand
Shen Narain, Shri
Shinde, Shri

Shree Narayan Das, Shri
Shukla, Shri Vidya Charan
Shyam Kvmari Devi, Shrimati
Siddiah, Shri

Sidheshwar Prasad, Shri
Singh, Shri D. N. ]
Singh, Shri K. K. 3
Singha, Shri G. K.
Sinha, Shri Satya Narayan
Sinhasan Singh, Shri
Snatak, Shri Nardeo
Subbaraman, Shri ]
Subramaniam, Shri C.
Subramannyam, Shri T.
Sumat Prasad, Shri
Sunder Lal, Shri

Swamy, Shri M. P.
Swaran Singh, Shri

Tan Singh, Shri
Tentia, Shri Remeshwar
Thengal, Shri Nallaxoys
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Thomas, Skri A. M.
Tiwary, Shri D. N.
Tiwary, Shri K. N.
Tiwary, ShriR. S.
Tripathi, Shri Krishna Dev
Tuls Ram, Shri

Tyagi, Shri

Uikey, Shri

Valvi, Shr

Veerappa, Shri

SRAVANA 3, 1888 (SAKA)

Upadhyaya, Shri Shiva Drtt

Varma, Shri Ravindra
Veerabasappa, Shri

Verma, Shri Balgovind

inUP. (AM.&
C.A)
Verma, Shri K. K.
Vidyalankar, Shr: A. N.
Virbhadra Singh, Shri
Wadiwa, Shri
Wasnik, Shri Balkrishna
Yadab, Shri N. P.
Yadav, Shri Ram Harkh
Yadava, Shri B. P.
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Jasivan Ram, Shri
Lakban Das, Shri

Shrimati Renu Chakravartty: The
leaders of the various groups have
not stood up for one of our colleagues
being removed. How could he
possibly be removed?

Mr, Speaker: Now I am taking the

vote.

Shrimati Renu Chakravartty: I
do not want that any of our colleag-
ucs should be removed.

Mr. Speaker: The result of the
division is: *Ayes—251; Noes—4. The
motion is carried.

The motion was adopted.

Tt @Y JTIR T T fFaT
FI FgT, T FGAT g T I FT Fal,
AT FEq q@ar fgxr |

Some hon. Members: Shame, shame.

Mr. Speaker: I am now asking
Shri Banerjce to go out.

Shri Mohammad Eliags (Howrah):
We will not allow him to be removed..
(Interruption). We will not allow
you to spoil the Chair of the Spea-
ker.

Mr. Speaker: Shri Eliag has said
that he would not allow . . . (Inter-
ruption).

Shrimati Renu Chakravarity: Do
not again try to push out somebody
else . . . (Interruption).

Ram Singh, Shri

Soy, Srii k. €L

Mr. Speaker: What remedy have
I got if I am chargeqd that I am not
fit for this Chair . .. (Interruption)?

Shri H. N. Mukerjee: Whatever
the provocation be, if this continues,
it wil make matters worse, If you
do not bring a human approach to
bear upon this problem and a real
understanding of human approach,
then everyone of us should say good-
bye to public life and get out of it.
Are you or are you not aware of
how Parliament functions? You have
seen the provocations; you have seen
incidents taking place automatically,
spontaneously and all the rest of it.
You see the kind of indignation
which has arisen in the minds of so
many of the Members. However we
try to control ourselves and act ac-
cording to the best canong of parlia-
mentary propriety, there are certain
humap limits. The Government says,
“Do not adjourn the House; that
would be an admission of defeat”.
Defeat or victory, let us have a
human conduct of Parliament, That
is what we want . . . (Interruption).

Shri Satya Narayap Sinha: May I
make a submission to you that the
House be adjourned for an hour?

Mr. Speaker: The House stands
adjourned to meet again at 3 o’clock.

13.50 hrs.

The Lok Sabha then adjourned till
Fifteen Hours of the Clock.

*Dr. L. M. Singhvi also wanted to
dated 25-7-66.

vote for “Ayes”—vide his letter





